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CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
West Block No. 2, R.K. Puram, NEW DELHI

COURT No. III

Excise Appeal No.1091 of 2009(SM)

[Arising out of Order-In-Appeal No.424/CE/Appl/KNP/2008, dated
21.11.2008 issued by CCE, Kanpur]

Date of Hearing / Decision : 27.09.2011.

For approval and signature:
Hon’ble Ms. Archana Wadhwa, Judicial Member

T'Whether Press Reporters may be Tallowed to see the|
Order for publication as per Rule 27 of the CESTAT |
(Procedure)5ules,ﬁl982?

Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in any ~ |
authoritative report or not?

3 | Whether Their Lordships wish to see the fair copy of
| ___|the Order? I il
‘ T

"4 | 'Whether Order is to be circulated to the Departmental
|| authorities? o

M/s Sriyam Pigments Pvt. Ltd. Appeliant
Versus
CCE, Kanpur Respondent

Coram: Hon’ble Ms. Archana Wadhwa, Judicial Member

Present for the Appellant - Shri A.K.Dixit, Advocate
present for Respondent — Shri Fateh Singh, DR

\M Order No. ()ﬂ(?(\ )/0“ ‘anté%?

Per Ms. Archana Wadhwa:

The short issue involved in the present appeal as to whether
the appellant is required to reverse Cenvat Credit availed by them
in respect of the various inputs, when they opted for small scale

3
exemption notification. I find that the law no more res integra




Excise Appeal No.1091 of 2009(SM)

and has settled by the decision of Larger Bench in the case€ of

HMT vs. CCE reported in 2008(232)ELT217. The said decision

stands followed by the Tribunal in the case of Super Cassette

Industries _Ltd. reported in 2010(249)ELT36(Tri.-Del.). In as
et b A MLR,

much asB(I set aside the impugned order and allow the appeal

with consequential relief.

(Dictated and pronounced in the Open Court)

(Archgra Wadhwa)
Judicial Member
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